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" Abolisten of Sales Tax

xgo. SHRI R.LP. VERMA :
SHRI S.S. SOMANI :

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to State

(a} whether Government are aware
the large scale demonstrations, represen-
tations and agitations from the trading
community throughout the country for
the abolition of Sales Tax ;

(b) whether Cheif Minister of States
also met to resolve this use; and

(c) if su, whether a final decisionsa h
since been taken in this behalf ?

THE MINISTER OF STATE IN
THE MINISTRY GF FINANCE
(SHRI  SATISH  AGARWAL) :
a) Num’r of representations have
een received by the Central  Govern-
meat  suggesting  abolition of sales tax
and its replacement by excise duty.
Gov rnm~nt have seen reports of traders
s*~ling (> ventilate their point of view
theough dmonstrations in certain states,

(b) and (¢). The question of extending
the scheme of replacement of sales tax by
additional excise duties on some essen-
tial commodities like cement, medicine,
vanaspati and petroleum products, as
recommended by the Indirect Taxation
Enquiry Committce, was last considered
at a meeting of Chief Ministers of States
held on 19th and 20th May, 1979. The

roposal was objected to by a large majority
of the States.  As levy of tax on sales or

urchases of goods taking place within a
State is a State subject of taxation under
the Constitution, it cannot be replaced
by excise duty without the concutrence
of the State Governments.
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GONW '.l'O UNDER-DEVE-
COUNTRIES

#ga. SHRI nn.
8% SHR1 msﬁ’ PRASAD
mmu

Will the mmlter CF,
CIVIL SUPPLIES AND -
RATTION be pléased to state :

(a) whetlier und-r-devefoped countriee
including India obtained -peclﬂc ook~
cessions from the developed  countrie
atUNCTAD V held recently in Masile;

(b) if not whother this was due t8 the
inability of the developed countries
to act in a concerted marmer;

(¢) whether comiderations ofaid by
the developed countries wasan inhibiting
factor in the ability of Gruup of 77
bargain for trade preferences ; and

(a) the stand Government of Indw
took in regard to trade preferences both
atthe mrc-tmg of the Group of 77 and at

UNCTAD V ?

THE MINISTER OF COMMERCE,
("IVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA) :

(a) and (h), The agenda for UNCTAD-
V covered a wide tange of subjects in-
cluding virtually all the major conference
of developing countries in the area of
trade and fopment. The resuits of
the Clonference for developing countries
Like Indin should be evduated i the
comtext of their countimiing efforts to
restructure their economic relations with
dweloped conntries and accelerate the
implemhentation of the Programuwoe
Ac!wn for thie emablishment of the Nuw

International Eeoewnie Ovder and she
mem to whioh the Cionflrence conteibuvod

he ranlisation of thews objectives.





